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{his application 15 i 12249495 Learned counsel Ar R Jutta moves |
form and within tine tnis application on behalf of the appli~
€. F. of Rs. 50/- .

deposited vide

cant. None is present for tho-respondents.

iPO/BD NoS ' };C) The subject matter is stepping up/ﬂ
&ated [01 C? { of pay. Porused the application and the
' reliefs sought by the eppucant.
f;l”/)q Application is adeitted. lasue
ﬁ&llﬂw w ! notice on the respondents by Reglaterad

Post. Written statement within 10.11.75.
| List on 10.11.95 for uritten state=-
. ! ment and furthar orders. '
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- S 10.11.95 "% -, tfrltten ‘statement has not been sub-
- v} mitted. Laarned Railway counsel Mr B. K
Shanna, seeks further four weeks time to

| R bubnut wm.i"ten statement.
Y R i List cn 15 12 95 for written state-
. o et ment ~and further orders.
e o N P o Membe;
. =1 o
;[; S 15 «12.95 ,: o Mr R.mtta/nt B. K'.Sharma. ‘:
R T ’  Counter has not been submitte
_ . IR + Mdjourned to 2. 2.1996 for counter
2 e An nah b~ E and further orders. ' )
RN . oy - ) é
\ .
%/ W 1=3=96 . Leirned: counsel Mr.R.Uutta for the
W /3,% \ : applicant is present. Mr.s.barma for .

Railway counsel seeks for further. ad journ-

@ W menft. Hearing adjourned to 19-4-96, Respon-

W | deénts may submit written statement in the
! < neantime with copy to the counsel of the
' applicant. | ‘
. i ’
Member
Im
1944096 | ’None is present for the 'i'espondents.'

{Leave not of Mr.R.Putta learned counsel
- for the applicant: Hearing adjourned to

(o odie ‘/Lv) - S | ;7; 15~-5«96. In the meantime respondents may

submit written statement with copy to the

. ‘ | o applicante , —

v o | 1m - ‘ Member
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Mr R. Dutta for the applicant. Mr B.
K. Sharma for the respondents.

~Written statement has not been submitted.

List for hearing on 7.8.96.

Liberty to the respondents to submit
written statement with copy to the counsel s
for the applicant.
| | @/‘

’ Member

/

o/

Laoaknu. councael Mretiestta for thoe applie
cante hoatneu counsul Mreieiarna £Or Mrele'e
ophokna Cail.ay councvele inis cace has boeen
liated for i ouring pending suumission of
writton gtatoninte MEed,cara inioims thLat
writtan statinunt are in a stage of readihess
for submiosion amxl he sceks adjourmiont for
submiosion of writton statemente

List for hooring un 20eieQie

she respondonts arce Jiroctad to submit
the writtan stotament before thio date uvith.
copy o the counsel of applicants

e

Mr. R.Dutta for the applicant.

Mr. B.K.Sharma has submitted leave of absence.

Written statement has not been submitted.

List for hearing on 16.9.96. é;l//ﬁ

Member
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Ll 0.A.No. 212 of 1995 . *
16.2.96 Learned oéounsel Mr. R.Dutta for the
%. (, ‘ 1 El;s applicant.
W//g J@\o Mr. S.Sarma for Mr. B.K.Sharma,’

E\?W>5 , ' learned _counsel‘ for the respondents, informs
' that written statement is ready and will be
\\\9 _ submitted in about one week time. He threfore
| prays for short adjournment.. ‘
Hearing adjourned to 3.10.1996. In the

meantime the respondents may submit -written

statement with copy to the counsel of the

applicant.
Mégégf/
’ . trd
s 74705
\ 7@)%:333,1‘0,96 Learned counsel Mr R. Dutta for the
R : - applicant. None for the respondents.

Mr Dutta is ready for submission. Mr

. 8. Sarma for Mr B.K. Sharma, however prays that
. the respondents may be given last opportunity
to file written statement on 7.10.96 and adjourn

the hearing. However, since Mr Dutta has come

ready for his submissions snd hearing, he is allowed

to make his submissions in part. The hearing is
adjourned to 9.10,96, In the meantime the respond-

ents shall submit written statement with copy

;yLL 1 - /gv ool (\AFQ © to ‘the counsel of the opposite party on 7.10.86

"3/‘3 positively, _
“ﬁ\ | o . Hearing :adjourned to 910,96 as part
' ' ' " heard. | . '
: Méember
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- 0.A. No. 22 of 1995 ’ "ﬂ

Learned counsel Mr. R. Dutta for the
applicant. None for the respondents. However, a
common written statement for the applicants in
O.A. 161/95, 175/95, 209/95 to 212/95 and O.A.
224/95 to 240/95 has been submitted by the
respondents. A copy of which has been served on
leaéned‘counsel Mr. R. Dutta. Mr. R.Dutta seeks
time to file rejoinder. Allowed.

Mr. R.Dutta is directed to serve copy of
the rejoinder on the respondents before the
date of hearing.

List for hearing on 20.11.1996 as part

" heard.’

b

'L@arnedxéounsel Mr.R.Dutta for the
applicant. Mr.M.K.Choudhury for Mr.B.K.
Sharma, learned Railway Counsel.

List for hearing on 16=12-96. as
rart heard.

Member

None present. List for hearing on

10.1.1997.

Member '



0.A.No.212/95
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Pk V 10.1.97 Learned counsel Mr R. Dutta ‘for the
applicant. Leve note of Mr B.K. Sharma, learned

" counsel for the respondents.

Adjourned for hearing on 24.1.97 as part

héard: ’ ?

. Membér
Im

e

29.1.97 Mr R.Dutta, learned counsel@for the

applicants and Mr B.K.Sharma,learned Rail-
[ ‘
way counsel for the respondents pﬂesent._

counsel of both sides have completed
their submissicns. Hearing concluded .

Judgment reserved.

T 2. 97 Member
P Lo 2 vl bJ :
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: vg;Vvé‘wzl'C”;;:ﬂg . . J2.2.97t 4 ' O.A. dismissed vide common order in
B O0.A. 175 of 1995. |

Copy of the order be placed:in the

ki : « . ..0.A,
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 0.A. 175/95

Mr R.Dutta for the applicant. Mr B.’
K. Sharma for the respondents.

Judgment and order pronounced by
common order in respeot of the 23 Ori-
ginal Applications. all Original Appli-
cations except O.A.Nos.161/95, 235/95 &
238/95 are dismissed in terms of the
order .

0.A.238/95, Jadu Gopal Chakraborty
is disposed of in terms of para 8 of
the common order.

0.A.161/95, Dulal Kanti Deb and O.A.
235/95, ajit kumar'chakraborty. are
disposed of in terms of para 9 of the
common order. No order as to costs. »

Place copy of the common order'in '
all the 23 O.2s.

o\

Member
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- . CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH. .
. Date of Order s+ This the 12th Day of February,1997. .
shri G.L.Sanglyine, Administrative Member . |
original Application No-lGlV;f 1995. | _;?
shri Dulal Kanti Deb . . . Applicant }T‘
- Vs = | |
Union of India & OCrs. o o e Resthdents. T
0.A. No. 175 of 1995 o o ?
shri Chitta Ranjan Paul « « « Applicant '
- Vs - . :
Union of India & Ors. . + +» Respondents i
0.A.NO. 209 of 1995 : ,
Shri Manindra Lal Deb « « « Applicant iy
- Vs = l
Union of India & Ors. « « o Respondents E
©O.A. No. 210 of 1995 g
shri Ranjit Kumar Dey o « « Applicant ?
! ' -« Vs = ‘
Union of India & Ors. « « .« Respondents
O.A. NO. 211 of 1995
~Shri Krishna Pada Paul o e e Applicant
- Vs - i
Union of India & Ors. « « o Respondents %
 0.A. No. 212 of 1995 |

Smt Kali Rani Sarkar & Orse.

Legal heirs of late Jibon Krishna Sarkar . . .Applicants %
- VS = . F

Union of India & Ors. - . « . Respondents 3
0.A. No. 224 of 1995 ;

~ Shri Manilal Roy . . . Applicant |
- Vs - ' 4

‘Union of India & Ors. o o o Réspondents ;
0.A. NO. 225 Of 1995 | B
shri Priyotosh Naha e « « Applicant :
Unicn of India & Ors. : . « « Respondents 3

contBeceess?

e L s A e Y 5 & i T e e e i

s

-




,A. No. 226 of 1995

 siri kalachand Saha

Union of India & COrs.

O.A. No. 227 of 1995

Shri Arun Kanti Das
Union of India & Orse.

0.A. NO.228 of 1995

shri Parimal Chandra Dey
- Vg =-

Union of India & Crs.

O.A. NO. 229 of 1995

shri Makhanlal Bakshi
- Vs =
Union of India & Orse.

O.A. Noc. 230 cf 1995

~shri Mukunda Ch. Chanda

union of India & Ors.
Q.h« NOo 231 Of 1995

shri Kartick Chandra Dey
- Vg =~

Union of India & Orse.
O.A. NO. 232 of 1995

Shri Gopesh Chandra Dam
- Vs =

Union of India & Ors.

O.A. NOo. 233 of 1995

shri Harendra Kumar Dey
vnion of India & Ors.

O.A. No. 234 of 1995

Shri Dilip Kumar Mazumder

Union of India: & Oors.

0.A. No. 235 of 1995~V’

shri Ajit Kr. Chakraborty |

--vs - R =

Union of India & ors.

-

&

*

. . Applicant

Apﬁlicant

Respondents.

Applicant

Réspondents

Aﬁplicaht

Respcndénts.

Applicént

Respondents

Applicant

Respondents.

Applicant

Requnaents.

@pplicant

.Respoﬁdents.

te

§app116an; :

Applicant

‘Respondents

?Rgspohdents.




shri -Ramendra %nmar Basak" . . . Applicant o
] Union of India & Ors. . « » Respondents

o

o R
C.A. No. 236 of 199.

QO.Ae NO. 237 of 1995

shri Rai Mohan Roy ' o o o Applicant'
- vs - ' .
uniorn of India & Ors. . « « Respondents

. C.A. NO. 238 of 1995 v/

shri Jadhu Gopal Chakraborty e o o Applicant .
- Vs - : :
Union of India & Ors. . . « Respondents

0.A. No. 239 of 1995

shri Rebati Mohan Choudhury . « » Applicant
- Vs = '
Union of India & Ors. . . « Respondents.

O.A. NO. 240 of 1995

Shri Fanindra Kumar Baidya .« « « Applicant
Union of India & Ors. ' . «» « Respondents.

Shri R.Dutta, Advocate for all the applicants.

shri B.K.Sharma, Railway Advocate for all the respondents.

- GoL +SANGLYINE, ADMINISTRATIVE MEMNER

The applications submitted by the 23 applicants
under Section 19 of the Administrative Tribunals Act
1985 are disposed of by this common order for conveniehce.
-

he respondents Railways have also submitted a common

written statement in respect of all these applications.

2. . The applicants were either holding‘the post of

.Fireman ‘At or Diesel Assistant Driver.:They: were subse-

quently promoted to their next promotional post of Shunter: |

RIS e




N

For ‘the purpose o{ ready reference and easier'epprecinttcn

. Shunter 3x ¥ix

¢

of facts the dates of promotion of each .onhe’ of them to

'K' are given below as. gathered from the

respective applications under' ¢onsideration 3= . ‘|

Sl.No. Name of . the applicant

I

_Date of promotion

1. Sri D.K. beb 1.1.1986 [
2. * C.R.Paul 1.3.1985 |
3. * M.L.Deb 14.2.1985 |
4. " RiK.Dey 11.2.1984 |
5. "  K.P.paul 6.12.1985 |
6. ® J.K.Sarkar 7.6.1984 |
7. " B.L.ROY 19.2.1985
8. " P. Naha 1.3.1985 |
9. * K. Saha 14.2.1985 y
10.*  A.K.Das 14.12.1985 |
11."  P.C.Dey 1.6.1984 N
12.  M.L.Bakshi 14.2.1985 | il
13," M.C.Chanda 13.6.1984 | &
14."  K.C.Dey 22.1.1985 | ;]
15.*  G.C.Dam 1.3.1985 | y
16." H.K.Dey 14.2.1985 | !
17."  D.K.Mazumder 11.3,1985 i §?
18."  A.K.Chakraborty 30.1.1986 | I
19.*  R.K.Basak 1.3.1985 |
20." R.M.ROY 14.10. 19ssi
21.* J.G.Chakraborty 8.12.1985
22."  R.M.Choudhury 31.5.1984 i
23.% F.K.Baidya 25.1.1989 3Y
‘ l
3. The categories of employees known as Fireman ‘A* and |

, vwere,however. given the benefit of Special Pay at| the rate

biesel Assistant Driver are called running staff ?n the
Railweys. The apélicants belonged to these categoéies as the
case may be. Reséructuring of all running staff categeries
were af fected wich effect from 1.1. 1984 on proforma fiXation
and the monetary, benefits consequent thereto were)given with
effect from 1. 1.1985 but the categories of Firema% *A* and

‘Diesel Assistant;nriver were not restructured.*These categories

_coht?..st




AOTE |

L ' i
. Of K.15/- per month. This Special Pay was admigsible to 30%

of the postsiin each category. This Speciéi<bayﬁgés'given in :

order of_séniority‘in‘each category of post. The’SpézISI\paM'

was given with effect from 1.7.1985. This Special Pay was,

|
o - B | i
"~ howéver, abolished with effect from 1.1.1986 as a result of ﬂ
4th Cehtral Pay Commission but the same was allowed to be ‘
taken into account in the fixation-6f pay of Fireman ‘A’ and 4
) . !
Diesel Assistant Driver. The grievance of the applicant is |
. !
that many employees junior to the applicants as Fireman ‘A‘ i
or Diesel Assistant Driver were drawing higher pay than the ?
applicants because of fixation of pay due to merger of the
Special Pay which was taken into consideration while fixing .
the pay of the juniors. They had made representation before s
: ’
‘the competent authorities of the respcndents but their repre-
sentations were re jected cn the fcllowing grcunds
»If in the lower grades the junior employee
drawn higher rate of pay than the senior |
employee due to advance increment or
accelerated promotion etc., the stepping
up of pay of senior employee will not
be applicable.*

They made further representaticns but no'reply was given by

the respondents. Hence this applicaticn.

4. - The respondents have defended their case stating that L
the pay of shunter/ggxnnxn ‘%' promoted prior to 1.1.1986
were fIXed at lower stages whereas the pay of those enjcying

the Special Pay was fixed at higher stages on promotion as

. Shunter in the revised gfadé. Some of the applicants Geti,hgfr
promotion to the post of Shunter/Rkxgmxx '2* before 1.7.1985,
that is, the date of effect of Special pPay, and they did not
enjcy'the4benefit of Sbecial Pay as Fireman ;A' or Diesel
Assistant Driver. Ss a.tesulglthere cannot be any question

of sﬁéppihg up of their:pay while fixing their pay with effect

| . . C Cor)t.d..'. 6.‘.

o cmae f_:.:atr"‘i-'—?‘,;’ :
— - =

——
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ffon 1.1.1986/consequent “toithe 4th Central“Pay Commission.

"rther’state thatﬁtwo‘ggplicants,nam ly uaplai Kanti

; A:Deb and Shri Ajit Kr- chakraborty who were promoted after

1. 1 1986 the benefit of fixation of their pay after taking

into consideration of Special pay of & 15/-per month draWn

by them had already been granted. Learned counsel

Dutta appearing’ ‘for the applicants submitted that

‘of the respondents in rejecting the prayer of the

to step up their pay is not sustainable as it is

Mr R.

the stand

|
not in

accordance with FR 22 C and the Notification No PC-IV/86/

'RSRP/1 dated 19.9.1986 issued by the Ministry of

Department of Railways(Railway Board).nMr Duttavr

Transport.

elies-on

!

Note 7 of Rule 7‘thereunder and submitted that all conditions

1aidndcwn under this Note were fulfilled by the applic?nts

b}

and as such their prayer is justified. Mr B.KOSharma.learned

counsel for the reSpondents. on the other nand o

-

contention of Mr Dutta.

poses the

S. The respondents have stated in the written statement

that all the applicants except Jadhu GOpal Chakriaborty

(O.A.No.238/95). Dulal Kanti Deb (0.A.161/95) and Sri ' Ajit

app lJ.C ants/

Kr. Chakraborty (O.A.235/95) were promoted as Shunter/ﬁzx&nn&;
B {

a¢ before 1.7.1985. Since this is the-material.|date. it

has to_be‘mentioned here that the dates"of'promotion to

i

. : o . ) . . O . ]
Shunter as given by the applicants K.P.Paul as 6.12.85,

A.K. Das as 14. 12 1985, d.M;Roy as 14.&0.85‘and J .G.Chakraborty .

i
as 8.12.85 are not same with the dates given by} the * |

|
respondents in a sheet at Annexure“v to the written- state-

ment . These above mentioned cases are Specifically mentioned

|

because it willqbe relevant whether they were rawiné

Special Pay as nnesel mssistant Driver fromwl.

i
=N
;}

.1985;tb“11:»‘"

ST v




W

the alleged date of their promotion to Shunter. In the
case of all othef applicants except the four mentioned
abovzzéA.Chakraborty. D.K.Deb and F.K.Baidya their dates
of promotion to Shunter were before 1.7.1985. All these
applicants were not therefore enjoying Special Pay of
Rs.15/- per mcnth as Diesel Assistant Driver/¥ireman *A‘.

he states that, £
Even in the case of K.P.Paul though/he was Diesel Assistant
Driver on 1.7.1985 he has not stated in his applicaticn
that he was drawing Special Pay after 1.7.1988; Similar
is the case of Shri J.G.Chakrabcrty. Sri A.K.Das and B.M.
Roy also have not stated that they were drawing special
pey from 1.7.85 to the dates of their promction. In the
case of F.K.Baidya, the question of drawing special pay

according to him,
cf &.15/- per month does not arise as/due to disciplinary
proceeding he was removed from service in 1981 and was
reinstated on 23.2.1989 and given prcmotion as Shunter on
25.1.1989. He has not stated in this application that he
was paid arrear of Special Pay after reinstatement. Also
if the date of 26.3.1985 was the date of his prcmotion to
Shunter as stated by the respondgntg in Annexure-V the
questicn of drawing Special Pay iy thimas Diesel Assistant

Driver after 1.7.1985 does not arise.

6. Note 7 afcresaid reads as follows:

“Note 7: In case, where a senior Railway

servant promoted to a higher post
before the 1st day of January,1986
drawn less pay in the revised scale
than his juriicr who is promoted to the
higher post on or after the 1st day

of January, 1986, the pay of the Senior

Railway servant should be stepped up
to an amount equal to the pay as fixed

- for his junior in that higher post. The

stepping up should be done with effect
from the date of promotién of the
junior Railway servant subject to

fulfilment of the following conditions,

namely,

contd...8




;i SRR B ’(a)‘both the Junior and the senﬁor Raiiway

’ S servants should belong to the same
cadre and the pcsts in which they have
been promoted should be identical in
the same cadre,

(b) the pre-revised and revised scales of
pay of the lower and higher posts in
which they are entitled to draw pay
should be identical; and-

(c) the ancmaly should be directly as a
result cf the application of the
provisions cf Rule 2018B(FRZ2C) of
Indian Railway Establishment Code
Volume II or any other Rule cr order

TS

regulating pay fixation on such promotion

in the revised scale, If even in the
lower post, the junior officer was
drawing more pay in the pre-revised
scale than the senicr by virtue cf any
advance increments granted to him,
provisions of this Ncte need not be
invoked to step up the pay of the
senior officer.*

Mr Dutta submits that all the conddtic¢ns mentioned above

are fulfilled in his case and further that the last sentence
“1f eVen e..eee.... Officer"does not apply to the present case
of the épplicants. Before prodeeding further it is*éssengial
to réprodﬁce here Rule 2018(8).of Indian Railway Establishment
Code Volume II : |

"2018-B (F.R. 22C)-Notwithstanding anything
contained in these rules, where a railway
servant holding a post in a substantive,
temporary or officiating capacity is
promoted or appcinted in a substantive.‘
temporary or officiating capacity to
another pcst carrying duties and respon-
sibilities or greater importance than
those attaching to the post held by him,
his initial pay in the time-scale of the
higher post shall be fixed at the stage
next above the pay notionally arrived at

. by increasing his pay in respect of the
lower post by one increment at the stage
at which such pay has accrued.

-

The subJect matter in these applications is flxatiom of pay

‘ch the gpplécantS“in &heagrade ef Shunter, in view of the

“fact that‘their juniors in the grade of Diesel Aasrstant Driver/

- A'~were -drawing higher pay than them on their (junior%

,promotion to'the post of Shunter.
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7. As 1nd1cated above Mr Dutta has relled on Note 7 —-
of the Notification dated 19.9. 1986 submitted by the
respondents with their written statement in his ‘submission
though it is seen that this Notification does not £ind
menticned in any of the Criginal applications under eonsi-
deration. The employees junior to the app;icants 3n the
grade of Diesel Assistant Dr;ver/Fireman ‘A’ who drew more

pay than the applicants on ‘promotion as Shunter are the

following according to Annexure-V to the written statement.

Sl.No. Name Date of promotion to Shunter
1. sri Santosh Rn.Sarkar 16.1.86
20 u G)pal Cho De}' 901086
- 3. n  Motilal Majumder 9.1.86
4. " N.D.Chakraborty 8.10.88

Therefore all these juniors were promoted after 1.1.1986.
The Special Pay of &s. 15/- per month which they were drawing
between 1.7.1985 and 31.12. 1985 was abolished with effect
from 1.1.1986 but this Special Pay was taken 1ntc considera-
tion for the purpose of-fixation of their pay in the revised
scale of pay of Diesel Assistant Driver as a result of the
4th pPay Commission. consequently on their promotion as
Shunter after 1.1.1986 they carried with them this benefit
and their pay in the scale of shunter was accordingly

fixed. According to para 5 and B of the written statement

of the respondents and Annexure-V thereto all the applicants
except Jadu ébpal Chakraborty (O.A.238/95), Dulal Kantiu
Deb (0.A.161/95) and Ajit Kr. ehakraborty" (0.2.235/95)

were promoted as Shunter. before 1.7.1985 and they did not

draw their special pay of k. 15/-per month which came into

 effect from 1.7. 1985 in the scale of pay of Diesel Assistant

Driver/riremen _A'- No rejoinder has been submitted by any

contd...1l0
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':;cof -the applicants to these statements made by the. respondents

and they have notxbeen sought to be controverted It may- also
ibe mentioned here that although one common»written statement
has been submi tted by the respondents in respect of the 23
applicants, the“learned counsel'forvthe applicants has chosen
to proceed for nearing on the basis of this common written
statement in respect of all .the applications. Therefore, tnese
statements of the respondents are taken to be correct. It is
the contention of the respondents that stepping up of pay is
permissible only when two persons are in the same grade; same
pay scale and tne anomaly arises in the same pay scale. It

is seen from the facts Stated above that the case of the 20

‘ applicants who were promoted to Shunter before 1.7.1985 is
not the same with that of the juniors. It is evident that
the senior employees, namely the applicants, had not drawn
the 'same pay as the juniors in the scale of pay of Diesel
_.Assistant Driver/Fireman ‘A’ as the applicants were promoted
before 1.7.1985 to Shunter and did not draw the Special Pay
of Rs.15/-per nonth. These 20 applicants were not also in the
same cadre of Diesel Assistant Driver/Fireman ‘A' as the
juniors as'on and after 1.7.1985. In view of these facts there |
cannot be any anomaly in fixation Qf their pay in the scale
ot pay iﬁ~the—scale_o£_piy of shunter with reference to the
pay cof the juniors‘who'were promoted after 1.1.1986 to
Snunter and uhofstand in a different footing. In the light

of the above the_20 applicants cannot succeed in their |
respective applications now under consideration.

8. In the: case of Jadu Gopal Chakraborty (O.A.238/95)
the-respondentsjhave stated in the written statement.that he
drew the Special pPay of ks. 15/-per month with effect from
1.7.1985 to 30 12 1985 as he was promoted to the post of
Shunter on 31»12 1985.-It\appears_that—he was’ not allowed

A

Y
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31.12.1985. Noteé? aforesaid permits stepping up of pay of

.-;11;_' |

higher fix&thﬁTaf pay ‘because he was promoted to Shunter on

a senior employeé promoted before 1.1.1986 with reference to
the pay of a junior promoted on or after 1.1.1986 in the
higher post subject to'fuifilment of the conditions laid
down thefeunder. In view of this fact and the fact that

Shri Chakraborty was drawing Special Pay of k.15/-per month /
till 30.12.1985, that is one day before his promotion, I /
consider that it will be fair tc direct the reSpondents to
re-consider his case with reference to the facts of his

case and the Notification No.PC-IV/B6/RSRP/1 dated 19.9.1986.
They are therefore accordingly directed and they should do

so con merit. They shall issue a final order within 3 months
from the date of receipt of this crder by respondent No.3,

the Chief Personnel Cfficer, N.F.Railway, Maligacn, Guwahati.
The application is dispcsed of accordingly.

9. In the case of Dulal Kanti Deb (C.A.161/95) and

Ajit Kr.Chakraborty (0.4.235/95) the respondents have submitted
that these 2 applicants were promoted after 1.1.19€6 and-

théir pay iﬁ the revised écale had since been refixed by
ﬁaking intc account Special Pay of Rs.15/-. Mr Dutta submits
that the applicants had not acﬁually received benefit of

the refixaﬁion. The respondents are therefore directed to

pay these 2 applicants their dues as a résult of refixaticn

of their pay within 3 months from the date of receipt of

copy of this order by respondent No.3 if ihey had not already
been paid. The 0.A.N0s.161/95 & 235/95 are disposed of
accordingly. '

10. The Original Applications of other applicantsveiclu-
ding O.A.NOs.161/95, 235/95 and 238/95 are dismissed. No

order as to costs.
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{TVE TRIBUNAL
GUWAHATT BEKCH: :GUWAHATI,

(4n application U/8 19 of the A.T.ACf)

Original Application No.Td)2-of 1995,

Shri Jibon Krishna Sarkar .... Applicant,

wV S

Union of India and Others .... Respondents,

; o I
N Y T
6' Gﬁw:ﬁﬂ-a;‘&é Kook 1. ' '{
- - K

R. Dutia, { AL

- INDEX, o
Sl,Mo, Particulars Annexure No Paga,
1. Application 1to 7,
2, Rly.Board!s letter No | |
PC/111/84/UPG/19 dated
’ 25.6.85. . IVl. 8 tO 12.
3. Chart showing pay etc.,
of the applicant and
. his juniors, A2, i3,
4, Rly. Board's letter No

mxaaxmt PC/60/PP=-1 dated

Se

10.3.66. 8/3, 14,
Applicant's representafion , N |
dated O 5 93. ﬁ/éo . 150

\

Senior Divisional PET SO=
nnel Officerts D,0, letter
NoE/41/1/LM(Re str. ) da’ced

- 8411, 93 A/5 16,

Divisional BEly. Manaﬂer's
letter No E/Al/l/L (Restr )
dated 7.7.%4. A/6

Apglicant's representation
da

ed 18,8.94 to the Chief o
Oper at ing Manager ,N,F,R1ly,
Maligaon, ‘ A/T . 18&19,
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH : GUWAHATI

L]

(An application under section 19 of
Administrative Tribunal Act 1985)

.
o fif
Qz. ;.:
1 Rl
1 . \-vq
WO
3§
.. B
%3

the

Original Application No. Za)l—of 1995,

Shri Jiban Krishna Sarkar, Son of Late
H, M, Sarkar,resident of Lumding,s,

No.168 at New Colony,P.0,-Lumding,Dist.-

Nagaon,PIN-782447,A35am, --  Applicant,

| Vs
1. Union of India represonted
by Gene;‘al Ma.'nager,N*.E:,}ilY.-,
Maligaon,Guwahati-781011,

- 2, Chief Operating Manager,N,F,
Rly.,Maligaon,Guwahati-11, -

3, Chief pPorsonnel Officer NP
R1y,,Maligaon,Guwahati-11,

4, Divisional Railvay Manager,
N.F,R1y, ,Lunding-782447,

5, Sonior Divisional Personnel
Officer,N,F,R1y, ,Lunding,

~

PIN-782447,As54m, -=  Respondent,

1, Subject matter of the Application: |
Stepping up of Pay of the applicant,



2, Jurisdiction of the Tribunals

Tha applicant declares that the
vsubject matter is wit_h.m the jurisdiction
of the Hon'ble Tz;ibuné.l'.

- 3¢ Limitation'
The applicant submits that a.pplication

is within the period of limitation,

4, TFacts of the Cases

[

4,1) That, the applicant is a citizen of India
and is entitled to rights and previledges
available to citizen of India,

4,2) That, tho applicant vas appointed on |
26-3.64 as Engine Cloaner in tho Mochanical
Dopartment of N.FgRallvay and was posted at
Lumding Loco Shed, “That he was promoted to

the post of Deisol Assistant Driver(in short
DAD) on 23.6-81 in scale 33;296-360/-. on ‘
l-_s-_sﬁ the applicant vas ‘promoted as Shunter
in scale Rs,290-400/-. On 1-12.86 tho applicant
‘Was promoted to the post of Goods Driver in

8¢ ale RS. 1350-2300/ -

4 3) That, the Railway Boan:d, vide letter
No.PC/ILI/84/UPG/19 dtd.25-6-8g issucd Orders
for Cadre reviow and restructuring of Group 'Ct

Contde/==p3
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and Group ‘Dt staff, In respect of Fireman 1At
and DAD the special pay @ R515/= per month to

the extant of 30% of the post in cach category
Was sanctioned with effoct from 1.7-86, 'Ai‘ter
introduction of the reﬂsed scale of pay with
effect from 1-1-86 the elemant of special pay |
‘was to be taken into Secount in the fixation of
pay of Rireman and DAD, The above benefit of
fixation and the paymont of arroars vere mado
to the concerned staff vide Bill No.450-FR/No.
1166 dt,14=6=93,

A copy of the Ra.i].Way Board!s
jottor No.PC/III/94/UPG/19 dtd,
26-6-85(relovant portion) is |
annoxed é.“s Annéxure-A/l‘,

~
,/

4,5) That, Stwi N, B, Chakraborty, Sri Mot
Mazumdar, Swii Gopal Dey~II, Stri Santosh Sarkar,
stwi J, Uddin, Swri P, K. Goswant, ‘Shri B .D.Boy,
Shri K. Co ‘Roy W are Jenior to the appl:lca.nt

as DAD. | ,

4,6) That, Shri J, Uddin, shri B, D, Roy, Shri
P, K, Goswami and Shri K, Cy Roy who are junior
‘o tho applicant at tho DAD and were drawing
1 of 15,302/~ in 1983 'wk_mf; tho applicant pay

as DAD was also Bs.302/=s But due to marger of
Spediél pay of the above Jjuniors vere fixed at
a highor stage after they were given the bonefit

. \ .

of special pay and its margere

Contds/mmnth
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A comparative chart showing the pay eote.,
of the applicant and-his juniors is annt-

xed herewith as Annexure -A/2,

4,7) That, in the yoar 1066, Railway Board, umder
1ettér No .PC 60/PP1 dat, 19,3,66, coomunicated sanction
of the Presidené that when a railvway servant promoted
or appointed to a higher post on or after 1.,4,61 draw
a lower rate of pay in that post than another railway
seivéﬁtvjunior'to him in the lowWer grade and promoted
or appointed subseépently fo.another 1déntical post'.
,the.pay of the senior employee in the higher post
should be stepped up to a gigure cqual to the pay
as fixed for the junior cmployee in that higher’post
from the date of promotion or appointment of the junior
employco, ' _ |
An cxtraﬁt 1e£téf as published invthc Railway
Establishment Manual Law and Practice by
Shfi_M.L.Jand, Assistant Professor, Railway
_ Staff College, Vododara, is anncxed here-
‘with as Annoxurcei/3, |

'4,8) That, as the pay of the juniors of the applicant

were higher Etx than that of the applicant, the applica-
nt reprosented to the Divisional Railway Manager on
9.5,93 for stepping up”of his pay to the stage where

_where his junlors!' pay have been fixed on being pro-

moted as &xax shunters and drivers,

A copy of the said representation is

annoxed herewith as Anncxure-iA/4,

@ 4 - Contd ... P/5.
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4,9) That, the Senior Divisional Personnel Officer,
N'.F.RaiWay,Lumding(Res;;dt. No.5) made a proposal for
stepping :.ip of the pay of the scnior employees includ-
ing the applicant and submitted the same to the Accou
nts Branch for vetting but the Accounts Branch retou
rned the proposal suggesting submission of papers to
Chief personnel Officer, N,F Railway,Maligaon for
clarification, Accordingly, Senior Divisional Perso=
nnel Officer,N,F.Rallvway,Lumding, sought the carifi.
cationof tho @hief Personnel Officer,N,F,Railvay,
Maligaon(Respdt.Np,3) vide D,0, letter No E/41/1/LM
(Restr,) dated 8,11.93, |

' A copp of the sald letter No E/41/1/LMfRestr,)

dated 8.11.93 is annexed herewith as AnnexureA/S)

4,10) That, the Divisional Railway Manager, N.F,Rail-

way, Lmnding, vide letter No,E/UI/1/LM(Restr,) dated
7.7.94 informed shri 6,R,Paul and others who made
ropresentations for stepping Up that a reference was
made. to Head Qﬁarters for clarification and the General
Manager (P),N.F,Railway,Maligaon has passed the folloWing

orders:=-

"If in the loweer grades the junior employce
draws higher rate of pay than the senior omp-
loyea,due to advance incroment or aceeclerated
promo%ion etc,, the stepping up of pay of khax
senior employce will not be applicable,™

A copy of the letter No E/UI/13IM(Restr.) dated

7.7,94 is annexed herewith as Annexure-A/6,

4,11) That, as the clarification given by tho

General Manager(P), N,F,Railway,Maligaon was not

Contd,...P/6.
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(ﬁas not) dn correéﬁ\appreciation of facts and the . orders
of the Presidont, the _appliéant made a reprosentation to
the Chief Oporating Manager (P), N.F,RailWay, Maligaon

on 18,8,94 for re-QXamanation of the applicant's case

in its proper perpespective and to set right the injus-
ticae done to,fhe applicanf. But no roply has been recei-

" ved by the applicant as yet,

A copy of the representation dated
18,2,94 is annexed herewith as

. Annexure-4A/7.

5, Ground for relief.

5,1) That, as thc pay of the applicant's juniors were
fixed at a higher -stage thah that of the applicant as
a moasure of restructureing bencfit, the applicant is
entified to the bencfit of stepping up'rule and to be

| fixed at the stage where his juniors have been fixed

as the applicant and his juniors belong to same cadre

»and the pay of the juniors were fixed at a higher stage

not as a result of écce1eraxed promotion or advance -
increment but due. to Special pay granted to the DADs

for cadre restrrueturlng.

5 2)' That, the applicant is being paid loss salarm

duo to refusal of the rGSpondents to step-up his pay

~as per the orders of the President

. Details of the romidies exhausted,

That, the applicant hés reprosented to ResP;ﬁdent
Ho 2 and 4 , the chief Operatlng Manager (p),N,F,Railvay,
Maligaon and Divisonal Rallway Manager,N F Rallway, Lum-
ding, for stepping up of his pay,

C'ontdoonP/'Z. .
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7« + .That, the applicant delares hhat he has not
previously filed any application, writ petition or
suit in 'resbecf of the subject mattcr of this appli-
cation in any other court or bench of the tribunal
nor eny such application, writ or suit is pending

before any of them,

8. Relief sou .t;

On the facts and circumstances submittgd above

the applicant humblyprays for:-

Issue of a direction to the respondents
for refixation of his pa.y- on the basis
of stepping up rule at the stage his

juniors have Been fixed and to pay tho

arrecars with intere st.mﬁm

9. Particulars of appl ;‘,cg,tign foes

L

Indian Postal order o /4764 Tor
Rs.So/..(flfty)only is enclosed

| _VIRIFICATION, /

I, shri Jibon Krishna Sarker,son of late H,M,Sarkar,
aged about 54 years,resident of Lumdlng, xs No 168-B,
New colony,P 0. Lumdlng Pm—‘7824<4‘7 Dist, Nogaon,issam,
do horeby verify tha’c the contents of para 4,6,7 & 9 &

are true to my knowledge and belief and the rest are

my submissions before the Hon'ble Tribunal and I have

not supressed any =m material: facts.

Place

we J,-VLMJ/WXMM

Signature of the applicant,

e s o6cs000000e
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RoBl o 0., 19L/85

Subject«a Cadrg Roviow and Rostmc%gm
_ ‘ Group 'C! and D! Staff,

‘ .
t AL

| No.PCILE/84/UPG/19, datod 25-6-1985, .

t ' .o f
Ragtructuring of cortain Group $C* & DU

cadres have been undor considoration in consultatibn
with:the Staff in the Committee of tho Departmental
Council of the JCM(Rallways) tor somgtime, Tho
Ministry of Railways havae docided with tho approval
of the presidont to. roestructure certain catogories -
of Group 'C* & ‘Dt as dotailed -in the Abnoxuro '
anlQ'&G @ ) '1 L ! .

b @ While ‘implemonting theso orders |
agcii‘i’c '{nstructions given in the footnots 'under
the diffcront cgtogories should be strictly and
carafully adhored too o

M 13, For the purposa of rostructuring the
cadro  strongth on 111984 will bg - taken into
accoupt and will include Rost Giver and lLoave’ -
Rasi,ox;vo Rosps; e S , L

v |4.1?.Thﬁ; staff solected and posted against
the addifional highor grads posts as.a rosult of
restrocturing will have their pay fized under Rulo
2018-E(FR-22.C)-R 11 ¥,0ofo1e1-1984 on proforma basis - '
with current paymants W.0,f o l-1w1985, Tho bonofit of
“fixation will bo appllcable to tho chain/resultant vic-do
which aise from restructwing x

42 Tho posts of Shunting Drivers scale
R4 330860/~ will bo- filloed from ghuntors grado ‘
R, 200-400/- on tho basis or 50 ntor ity-cumesultabllity,
Tha posts of Driver. Grade 1ot scale Rs,330-560 will
howover, bo f£illed as por oxtant orders for promotion
of Smméqrs to Drivér Grade 1CGt, Fixation of pay of
Shunters grade f5,290=400/~ 8ppointed .as Shunt ing
Driver Grads F5e330-560/- will bo regulated under
20184 R-1I (FR-22C)¢ Shunting Drivers grade R36330-560/ =
‘appointed as Driver tCt seale %5,330-560 will have thoir
pay fixsd under fiule 2017(a) (11)-RIL(FR-22(a)(11)).

- : b ' ‘- : ; .

, . A3, Tho vanofit of retrosgpective fization
from l.la1984 and curront paymont from le1.1985 will
pot be -applicablo to such of those employees who &re
promotad against vacancies existing on the date of
ragtructuring, They will bo grantod bondfits only from
tho date of promotion as por normal rulese _

| .
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. ) . .
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the be.rd for sometimy past, EW!l:

3 1@5 & way .
| vigher oot Fallvay wesvant promoted of oppointed 8o 5
: Digher post on or @Z%@r lw%wlgéi Ray dra¥ & lowsr rato pf
. Yailvway 83rvant, g&mfmx to bim

| 60 quantiy-fo

i

anot m; : _ic?gn@ fgal po &s{% 0.

s
Ehcasna e

| Ee_ﬁiﬁQfdﬁ3i$¢,¥§@ﬁvﬂj@hﬁé &&om&iy'&n@'?x@aid@n%<ﬁ' |
pleused ¢o dog 1do; 4 ‘
ure

0 and- Lo Bueh ¢asus the pay of the senis
Qmp;oyogyia‘$aq[gigh33 post should ‘to steppod uptd a £4;
cguq;,ﬁd@%ﬁai myﬁ@@ﬁf&&adﬂgor tho Junior ouplo 6o in thit
ﬂignﬁxigu§§$ﬂ'pghgﬁdpp@hg(gp Bhould be dops Wiga 2ffa0t Lrom

he ¢ w,!gwpgamoﬁgcn~ﬂxs&pgp&mtm@nﬁ of the junior eeplyyee -
&ndHill*b?ﬂgupggegv%g;zngw olloving sonditicns, nams |
SR ‘:' I :if‘ﬂ':n“, 1'|; ’ A L ! N , o
i F(@}Q@%Q*%éﬁ;&@§¢k¢@md;§@ni@x @mglay@@@ should balemg .
;ﬁ : ;m’@p?ﬁ%@_ﬁ%@g¢@agx@;p@g‘gn@'g 8 in whish thoy have -
- '”‘QQQWPEQ%Qgﬂﬁf@%”&ppoip%ad should bo fdontism) emd

. anﬁ"‘f‘f'f"ﬁm adrolfjland o TR
NIRRT Fr e P R R
" (b fiTha 'scaxel

o

i

et ! . ) | % . ‘ ‘
‘ Julg oL ipay: of &n&giawas‘@nd highor posts in R
' ",'i,_l'@‘(?hl“_%hgy,‘i@,x"@,i-{}::ﬁ'@tl@q,5@0.“ draw pay should be Lden.
,%,i@'.ﬂgf’vm)?; *‘ Pl H | S

) il I
' - i

: ,E‘:Hl:i“ I R - , ' ; ‘
. AR HES IR P B CIER B L . . .
(c)gtj?:&nbmél'ﬁanaul@ﬁbg direetly as « rosult of tha
' _i@gpgiegqicnheiﬁxulgiQOLBoB(F,MGKéwG)mM 1Y, Bor .
L 9%aaplo 148 0v0n in’ the lover poet the junicr ewployes i
‘;gg@&giggp@js;mcth timu o highes ¥ate of pay thap y
;@gﬁguq&gﬂsbyggi;%u@ of fization of pay under thyg L
. ho¥palirules! 4y Gue to grant of edvanse ins
i ;Qgiqu@»§¢ihgéolﬂxat@d proaoction o8e, the §§QV£@&&ﬁﬂ
S dontalnod’ th.tihie lotter will not B3 invol

'ﬁt?p{gp$§hggpggi9g the senior empleyses,-

U U s e e e . ; ’

@eﬁfﬁﬁhpﬁ%@rgirgzigiggﬁ%n@'ﬁmg'oﬁ the ssnior @mg%@{@@@ in. 3
accnzdan@g'ﬁgthﬁth@ provigions ol this iusteor shall bs Lenund 3
“undor rule| 2043 (F K, €7)=1I. Tho poxt ineremsnt of the 8 n Sow 4

omployeo s ﬁil%ﬁgﬁ'd$¢wﬁ o6 Complot fonnf the roquisite, qualilyfag
lSGYVZQQ‘H@@éfhwtIO,Gatpyofﬁxqfiﬁdticn*Giﬁpayq oo
- SRR I : o

s el el
S, fThos

Ilit"-i'i;u‘.',ﬂ ) ! . . X vi )
_a;%:gbx@ftéRQ?affdcz from 3-14-88, Cusss of 4on
dravdng 1088 'piylthai juniors' in so
~ ing on or wftor 1ad-0Ll day ulso be
- but the ucvual{binorie
‘ . A E

HF B ¥
0pe0t of promotions. oooYrse , _—
Yogulabed uider these ofders i
Would-te admisoiiie from 2,3,1086, ’

J 1;],.'1 . -
‘ P TR R R i ! i
; L ey
* [ASTS ZRNAIR IR %
¥ - ol I v .o
o B AVIHIDY Y e
) i ! : \'11}?1: l ’ b y
. it P oty pd N B it

o i ST v R i

ke .":‘3;‘ I"l?‘ . ~l- ‘
- Lo b : | |
' Load b | S
' AN f y
i N
: ' o aiisd
. i Co r‘gm;"gg‘l
| Co 3 .
) e

LB



N | ; - | /é}7VIX’/V4;mT;VNMM

To
The mwﬁ; m%@y s&s“mnmw(m@
He ¥, R&sﬁ.ﬁw&y&@m&n@g

Giv,

bt Stepping up of Pay.

e mﬂk CRAUBGY  UIUREY

.\ £

: a : '$ e et
¥ith due Eés@gm% Z 'm to submit a fow linee
- for :@@w im@m;%g?m & m&mmw em*&ﬁem m@@me L
IR hot i, ¥ ] have bsen wwhﬁ.w a8 Goods E:Mmr |
‘ ‘gmo'@;lzeogéaaim;o am m‘? f@é&ﬁf&@ Bay ie glg‘.ﬂ! e Eggﬁfma :
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L of 18, 19,58 4t 4% Sodn that the pay of 8/8rd 6.C.Dsy, 15
”;ﬁ@m&@m LeCoROY, Hololie 5maam Kob,Chekraborty &
. 8BeRoHatkar, 4o ﬂm@ higher &haﬁ 7 E:h@wgh %"my OTG
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WORTHEAST FRUr T IE U RALLWAY,
U f (FYICR OF TIE
/R T Tnrun : Do i M (P)/ LUMD IV
(_Frs DPCLINLY
N, O Noe A1/ 1/ i (Raates ) D% 8/11/93

Dopy Ehrl Chakraborty,

fubte CLepping b vl bay ol aaninga. | i

In terns of [lyq Toard's lettaer Mo, PO 11L/84/0P 0/ 12

Qaﬁ@d wG=05 and 10=0=85 clrenlated undur CPYNHLG'e letter
Ny [/ C06/ 73/ Pte IV DATLD 2)iak W0=7-85 and 20=0«88 exeept the
catggories of Fireman YAt ana DAD all othar punning ca&waorieﬁ
ware ro-ptrugbured wodsfo Jo L U4 on proforma {ixatlion and 1
We Uo o lo 1 85 with monotary bonel 1ty The cataporliecp of ¥irveman
UAC ant DAD, which wore not re-ghbructuyadiy Wore however glvon
tha Leneldt of gpuclsl pay @ Nrne U/ poite tO tho oxtent of
30%  of poste In each category and neccordingly, ople pay wng
sapctionud in favonr of tho sentormost perpong In cach entogorys

/ .
With tho introduction of revigned 800l Wo @ fe 1o 088
(4¢h P.C.), tha element of opls PRY Rg, Ui/=was dong awny but.
whs roue was nllowed to be talon 1nto sccount in the {Liation

‘of pnay. ol Yiremaniand NAD In terms of RAlye noard's lettor Now

pO=TY/ 88/ NERP/ S Aty 10 1, 84 presived undor OM(P)/HLO'a Noo
5/906/111/44(H) - dated 9u/?/vle Thip oxerciss eroated nnamn=
lieg whureby the pay of ehunter promoted prior to 1o Lo U

o ur= flval st lowver gtagan vheress tho pny of those enjoring

the rrle pay was [lxed nt higtor stiagus on pronoticn aa
phunter in the revised grodes ‘ '

Conpogiant on the abovey nov the penlor persons
Araving lover pay than thelr Juntors have cleainmed stepping
up of tuoir pay to tha extent of thele Junlore A proposal
for ptepping up of tha pay of sontor perconng was saent to
Accounts for vatting tut Arctuntg hes returned the proposal

abeut with followling cbagrval tona!

& It {p geen [rxem thy choe Mow B4 1/ 1/ LM Rasty, )
at PPe4 that Junter goode drivcee are Araving
tore pay than thelr senlora on gogcunt of 2ixing
of ray aftaer taklng speoinl pay of Res 16/ =
intc nccounte

In gimilar casen ilys Dda's dacislon bns bhesn
obtalned, lut 1t sneen that DA, 's dacision vnriea
according to meric of ind{vidual onsem Vence the
cnps may kindly ba referved to CPO/ M, Rlys /¥alignon
for ohtaining clarifieation Lrem Rly, Doarde"

Bl

Tn view of the at La. i tn reangted that nocezanry
clnritiontlon mey pluanra Vo Ceestinlentod Lor tha purpose at
an garly Aate since thin los e 48 wout Likely to be ralsed in

the 1 alsos
This may pleane to. tranted ap urigent by communleating
onrly declelone

wWith roypurds
" ' Yourg sincerely;

( AP, Marugp )}
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In roference tc your letter gquoted above, .

- this is to inform you that”in connection ith
the gbove subject a reference has been mele bo
HQ for clarificntion and G4(P)/KLG vide his
1otter No. L/@3/111/59 (M). Loosa, dbd: 3/6/94 hos
possel theoxders & follows:-

§ 0 If in the lower gralcs the junior
' emloj’eedrm-;s ‘higher rate of ray
' then the Senior emloyce, due o

¥ givpnce increrent or accelerated

I ! promotion -ete,, the stephing w of
' .. payiof senior emnloyee will not be
L. mplicdle. ™ o :
: A o
: | ERTU R aGW/.;.,_:- el
X N _,\.’% L oL SQN.RO,}T e AT
3 R 3075 5 SN
P - for Diveil, Rly Mancger (P), :
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Jo
“The Chief Corewrnting “nur ger(),
e “eMilu~y, !Mligocn,

\

{ihrgi= Drosepr chanugl ) W

Fuhie ron? internretntion andl Immlementotion
of "ly.Torrd'e otderc. deprivation ond
hordehin rricin: thereof.

. , ‘

Refiew G PY/HIGs clarificntlon vide his 'o.

I/283/111/59/ (1) /hoose dtdr 3.6.% Mo,
- Cormunlcoted under DTH(0Y/LNGY's No. * S
v F/UI/1/L¥(Restr) dnted: 7.7 9. :

. _ Regnectfully, I beg to submit the follovin~ TReturl
poeitions which appeor to have not beed tnken into considor:t-
lon while clorificntions ns soughf for ' by the Sr.DPO/LMC! vide .
his D.O. letter NO.E/WI/VLH/REEtm datads 8.11993 had bteen
extended by GM(?)/Mallgnon vide hic letter upnder veference,

- That ©iry, while the Sr.DP® vide hig D.0. letter
mentioned 2'0ve hind correctly ex-lrined the background of the
cnee, the amnhesis bad wrongly been latd on-'"tevning up of pay'
of .senior to the level of the Juniors drrwing higher Hoy
indteod of ob rcooviug the rhonnlies in pay arising out of
wrong interoret-tion nid implementation by the DPJ&%P)/LI.G of
the Bonrd's orders rogopding grant of &nl.may to ecniormost
Fivemen 'A'/DADg ng mentioned in Parr-9 of the aforesnid D.0.
letter of Sr.DPO/Llunding. : -

Th-~t Sir, even 4f the m~ttcr 15 conridered cg o cove
of 'Sten1ing up! in the licht of the clariflention rdven by
the GM(P)/MLG, it mny be nointsd out that I am being paid lower .
nay not bee-uce my juniors en;oying higher nay had been gronted
(1§ rdvrnge dncrenent or- (i) secelercted nrowoticn but cimnly

1

bectuse of my juniores 10llengues like 5/ohrd :

B Ll Harswign. Gopal OL-Bes ), Sondron. Sunkn 4 BBy,

had beed wrongly prarfted uith the enceinl nny of Fie19/= 000 -
vhich vhen considcrad rt the time of fizotion of AP 'E6 .
scole of ony w £ 1.1.86 relced their poy to higher strpe

than me incpite of mysel € being senior to above nomed rnd

nieo having becn promoted to higher grrde enrlier to thece
Junior collengueo, Had the e0l. noy bein grented to the
seniormogt only or desired by - the My,Foard's the rnourly

~d congeouenticl deprivation being suffered by me would not
hove arigen at oll, ~ - - '

) ' .
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That tir onother nepgct of the wrong interpretation
end impleuentaotion of the IM's orders in pegord to the grant
of Bpl.poy in question ns induldged in by the DRM(P)/lurding
necd nlso to be elearly pointed out vwhich is ns underite

Thot,some of the senior incumbenta including myeelf
had been declared promoted on and from 7 -0F-BE: ( Refitr .o,

-0f senlority list for Chunter/P,. circuloted under
DRM(P G's NQ.E{235/1/LM Gte25.9.86 showing the position
ag on 1.&4,.85) while the regtructuring benefit to loes Runnin
ateff other then F/mon-A & DADs g well as gpecisl pay to 30
seniormost omong the F/mon-A & DADs had been granted with
effect from 1.1,04 with financiel benefit with effect from
1.1.85. Bat ingpite of hnving been 4in the grade of Fumnsd/ -
DADg upto___£-6- s the preceeding day of wy promotion
to the grade of fhuntertB*,I wos not ownrded with the .
benafit of spocinl poy slthough 1 bad been sentior in the
grede of F/unneA/DAD to the junior colleaguewn os above e
mentionad. Had the benefit of spl,.pay been awarded to me am
bod been due os par Bd's orders my poy on promotion sg well
og 6¢ the time of fixation of pay from 1.1.06 in tarms of
Lth CPC averd would have been much higher then whet I bod -
sctually beep podd vith, - S _

., L, \ . ‘. . ; - ' .

Para-6 of Board 'z circulor 16.P0/IX1/84/UPG/1S

dated 25.6.85 rends as under i

"Me pestructuring orders visuslise grant of
15pl.pay to certain cotegorids. mhs;grant of .
. Gpla.poy will be effective from 1.7.85 only.t

Undaer the sbove circumstamees,I would humbly prey
fer pour kind . intervention,a thorough re-examinotion of my =
case in ittg true pernpeqtive end aetarigbt the wrong done
to me cousing immense fincneisl deprivation ard conswquenticl
hardehip, And for such on act of your kindness I phall fee)
ouch obliiged. ' ; - . .

I would olsgo 1ike to mention hora that unless my
dbove justified prayer rsecives your favourable congideration
ond vemedinl action within o renscnnblc time of 3 months at

the most - I will be left with no other alternative but to
‘8aek Justice through the Judiciary, I,howaver,hope that you
would not puch me to such @ circumetontisl compulsion,

With dest regarda, .
e _’ Yourg faithfully, «
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